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PER:  CORAM 

It has been brought to our notice that another appeal against the 
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E/86257/2015 

order impugned in this appeal before us has been filed with the 

Government of India in its revisionary jurisdiction under section 35EE 

of Central Excise Act, 1944. It is also brought to our attention  that the 

Government of India has disposed off the appeal before it. 

Accordingly, jurisdiction of this Tribunal stands excluded and, 

consequently, this appeal is dismissed in limine.  

(Dictated and pronounced in open court) 

 

(AJAY SHARMA)  
Member (Judicial) 

(C J MATHEW)  
Member (Technical) 

  
 
*/as 


